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CHAVAN) :  (a)  and (b J .  The infor
mation is being collect,3d and will be 
laid on the Table of the House. 

Import of power generating sets 

2 1 98. SHRI D, D. DESAI : Will the 
Minister of IRRIGATION AND PO W
ER be pleased to staw: 

(a) whether several staws have de
manded the import of power generat
ing !*!ts ; and 

(b) whether Government have com
puted National loss in terms of money 
and unemployment due to the delays 
in manufacturing and supplying of 
such equipments by the two state
monopoly manufactures of power 
generating sets and if so, the outcome 
thereof? 

THE DEPUTY l\IINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER
MA) : ( a) Yes, Sir. Som'c! states hav( 
approached the Central Government 
for the import of Power Generating 
sets. 

(b ) No, Sir. 

Recognition of Officers Association by 
Fertilizer Corporation of India 

2 1 99 , SHRI t'l'AVAL KISHOfil 
SHARMA: Will the Minister of 
PETROLEUM AND CHEMICALS be 
pleased to state : 

( a) whether his l',Lnistry have 
directed the Fertilizer Corporation of 
India to recognize Fert ili ::lc'r Corpora
tion of India Officers' Assoc i ation ; 

(b) whether it has been recognised 
and granted working faci lities :  and 

(c) if  not. the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH ) : (a ) No.  Sir. 

(b)  No, Sir, 

(c) The matter is presently under 
the consideration of th� Corporation. 

Bad Debt in F. C. I. 

2200. SHRI R. P. YADAV: Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state :  

( a ) total amount cf bad debts m 
Marketing Division ,of the Fertilizer 
Corporation of India during the last 
two years ; ahd 

(b)  the break-up of the amount 
party-wise and State-wise? 

THE DEPUTY MINISTER IN THE.. 
MINISTRY ' OF PETROLEUM .AND 
CHEMICALS ( SHRI DALBIR 
SINGH) : ( a)  and (b ) . The inform:1-
tion is being collected and will be laid 
on the Table of the House. 

12.01 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPOR-

TANCE 

REPORTED DEATH OF FOUR COLLIERY 

WORKERS IN FIRING AT KARGALI 

(BIHAR) 

SHRI KRISHNA CHANDRA HAL
DER (Ausgram) : Sir, I call the 
attention of the Minister of Steel and 
Mines to the following matter of ur
gent public importance and I request 
that he may make a stat.ement 
thereon : -

'The re.ported firing on colliery 
workers in Kargali in Giridih Dis
trict of Bihar as a result of which 
four workers were killed and many 
inj ured. '  

THE MINISTER OF STEEL AND 
MINES ( SHRI S . MOHAN KUMARA
MANGALAM J :  Sir ,  Pure Dhor! 
Coll iery is near the Kargali Colliery 
of Nahonal Coal Development Corpo
ration m the Bokaro-Kargali area. 
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This is a seasonal mine. loca ted in the 
bed of the Damodar river and is clos
ed for about 4 months in a year. P ure 
Dhori Colliery including Angawali 
Mouza Mine had at the time of the 
recent take-over of its management 
about 570 workers. 

However, as against the strength of 
the colliery of about 570 workers on 
the date of the take-over, the previous 
owner and the contractors had frau
dulently inducted more than 2500 ad
dition al workers after the take-over 
and claimed that the manpower of the 
coll iery was about 3,200 workers. 
The Custodian's view was that it 
wculd not be possible for him to make 
payment to all these persons and  that 
payment could be made only to the 
genuine workers. 

On 2-3-73 at about 1 1 .30 a.m. two 
persons , Janki Misra and Roshan 
Raj war.  who claimed to be workers 
of Pure Dhori Colliery and not belong
ing to any Trade Union Jed a crowd 
of about  200 persons to ihe Kargali  
Rest House of the N.C .D.C. , where the 
Cvstodia n  helds hi ", office .  T :� E·y de
montratect for payment of wages  for 
4 weeks for the work which they 
claime-d to have been done by them 
vnder  contractors in an ur.9.uthorised 
man ner against and in violation of 
the  prohibition imposed by the Direc
tor G enera l of Mines Safety under the 
Mines Act .  The C us todian however 
i n s ited that it would not be possible 
for him to pay workers other than 
t hose genu inely on the rolls of the 
coll iery. 

These t\'iO leaders o f  the c rowd en
tned the  res idential  portion of the 
Tiest House a n-d t h rea leEeJ to assault 
the Custodian, who lodged a compia int 
\\' ith the  Mag i stra te and the 1'oJ ice. 
T h e  Pol i ce  put t hose two pc r,c'llc' 1 1 ri 
cler arres l . Subsequently ,  the C usto - · 
c! i a n ,  after discussing the ma ,ter with 
the officers ,)f the co l l i c, -y ::igreed to 
a r range payment on the basis cf  su r
\'PY mt· · •  , u res of the wor i, .  Mean
w i ' i  le .  t i l e  LTOv:d s wel ie;i  to a n L,mber 
uf 3 .000 p<crso1 ;s .  i nc l ud ing  a r, urnber 
of ·goondas ·  eJ tT.Y ing  w r1ns ! J k r� T(uda -

3 H l  ii LS -7. 
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lis,  Guptis, etc. The crowd demanded 
the release of the two arrested per
sons. The Magistrate advised them to 
approach the Sub-Divisional Magist
rate as he himself did not have the 
power to grant the bail. The crowd 
then became completely unruly and 
violent and rushed to the Rest House 
·premises. and started throwing brick
bats and stones which hit the Magis
trate and pol icemen and damaged the 
Res t House building. As a result of 
this the Magistrate and 14 policemen 
were injured. 

The Police made a lathi cnarge but 
could not ward off the attacking 
crowd. The situation became very 
serious with an obvious threat •o the 
lives of the Custodian and the Magis
trate. Therefore, the Magistrate t hen 
ordered firing at about 3.00 p .m.  which 
most unfor tunately led to the death of 
4 persons and injury to a-bout 3 per
sons .  The four persons ki l led in the 
firing . i ncluded a student of  Class  VII, 
aged about 1 2  years, named Prahlad 
Naik son of Lakhan Climpman an 
employee of the Kargil Colliery of 
N CDC.  

No trade u nion representatives 
were presen t  a t  the time of the inci
dent which seems to have taken place 
on the instigation of the displaced 
contractors who failed to pay the wor
kers. The Trade Union leaders were, 
however contraced that very ,1 ight 
a nd in the early hours of the night of 
2/3 March . at a meeting of a ll U n ion 
lead :: ,·s with the Deputy Custod i J n
G encral mid the District A. u i. l� u r i t i <>s , 
it was agreed that compensation 1\· i l l  
be paid to  the families of  the vict ims  
ancl one  re lative of each fam i ly wi ll  
be empl oyed by the C .M.A.  ' c c, a l  
Mines A uthority ) . 

These payments have bec1: ,, r ran
ge :l  by the  Custc-d i an  ('!.J R s .  ;iOOO/- tn 
the famil ies of each decea�etl and 
Rs .  500/- fol' the inj ured per:,ons .  The 
(�overn mL·n t  o f  Biha i· h r, s  arpointed 
Shri  Ramasubramanya n .  Corn m ; s .s i onc:r 
or  C h o t a nagpur D i vis ion 1 ,) c : 1qu i r,· 
i n to the  inc ident. 
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. [SHRI S. . MOHAN KUMARA

MANGLAM] .  Before I close, I would 
like to express my deep sorrow at 

"Wllat has happened and to convey 
·my condodalences to the next of kin 
·of ' 'those who lost their lives. 

SHRI KRISHNA CHANDRA HAL
DER : The statement made by the 
hon. Minister is not satisfactory. I 
want to say that on 2-3- 1973 about a 
thousand coalmine workers of Kargali 
beld demonstration before the Custo
·dian of the Coal Mines Authority de
manding payment of wages for fcur 
weeks for the work done by them in 
some mines un :ler a private contrac
tor. They ha:i worked in  mines ',vhich 
had been subsequently c losed under 
Section 22 of the Mines Act by the 
Dire�tor G eneral of Mines Safety as 
the raising was done illegally. 

It is alleged that the contractor had 
posted his hired 'goondas' near the 
Custo:iian's office, and t he goon:las 
attacked, with leth al weapons, the 
workers who were demanding the 
arrears of wages from the contractor. 
It was the Government's duty to take 
action on the contractor for non-pay
ment of the dues to the workers. In
stead of assuring the workers that 
their grievances would be looked into 
the Government officials connived 
with the contractor and his hired 
:goon:ias attacked the workers with 
lethal weapons. A number of workers 
were severely inj ured, and in self
defence they tried to stop the attack 
of the goondas. The police, which all  
the t ime stood as silent spectators, re
sorted to bruta l lathi-charge3 and fir
ing on the workers. According to the 
union sources, the police fired 40 
rounds, killed seven persons and inju
red many. Prah lad N ayak,  a s�hool 
boy aged twelve years. was also killed 
in the police firing. This is  an exam 
p l e  of  the brutal firing by th e police. 
Bullets and lath i-charges \\• 2r2 t h e  
Government's reply to  the starving 
workers wh .� were dem and ing the i r  
wage  a rr<?ors . 

S i r ,  i t  is an i n h u m :1 11 net .  fn tnese 
m i n f'.\ coal was  beiug ra i �; ,; ,J 1 l lcga l ly  

by the  contractor for which the ·Nork
ers are in no way respo nsible. 

I want to know categorically why 
the petsons responsibl e for iilegal 
operation of mines were not arrested 
&nj why the contractor was ,nt for
cej to p ay to the workers their due 
arrears. When the goondas . r�3orted 
to brutal attacks un the workers, why 
did the police, whic:1 was stationed 
there, not arres t the goondas '? I also 
want to know from the hon. Minister 
whether records of these mines are 
kept properly or they ,�ere destroyed. 
Further, I want to know for how 
m any days are these arreal's due to 
the workers and what i s the toial 
amount to be paid to the workers. In
stead of arresting and punishi ng ' he 
goondas, the police kill ed seven per
sons. Is there any conformi'.y with 
the 'Garibi Hatao' programme? Is 
this the road to sacialism? 

I want to know whether the Gov
ernment is prepared to suspend the 
Maigstrate and the police responsibl e 
for this indiscriminate firing. I also 
want to know from the Minister whe
ther adequate compensation-the 
amounts mentione:l are not adequate 
compensation, in my opinoon--would 
be paid to the families of the vi ctims. 

I demand an all-Party Parl i amen
tary Committee to, inquire into the in 
cident. I want to know whether the 
Government is prepared to ii ,sEtute 
an inquiry by an all-Party Parliamen
tary Committee or not .  

SHRI S.  MOHAN KUMAR A)l!AN
GALAM : According 1 o  the in forma
tion which is in my possession , there 
was no question of goundas attacking 
the workers a t  al l .  On the contrary, 
it would appear that the goondas were 
the hirel ings of the contractors and 
were uti l ised to at tack the  C us+o::l ian 
and the Pol ice. That is bow events 
developed .  

The hon . Member e v i cl en i l v  na,  no 
concrete in format ion about v.cha t  is 
bq,pen i n g  tl;ere, bE"cnuse 1 I  he h .1 cl .  
h e  w o u l d  not h a v e  ;; skcd me  w hether 
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· there were any records at all, because 
there are no records. The previous 
owner kept no records. All that we 
know about the number of workers 
working in that mine was that v1hen 
the mine was taken over by the Cus
todian on 30ch"3lst January 1973, ti le
r(; were 570 odd workers working in 
that mine, but no reco1'ds were kept 
whatsoever . . . . . .  (lnteTruptions,) 

No records were kept. That is what 
I stated. and I repeat it. If the hon. 
1'vI ember knows the contractors well, 
he is welcome. 

So far as the question of goondas 
attacking the workers is concerned, I 
am informed that the goondas did not 
attack the workers because the whole 
aim of the contractors was to inflmne 
1he workers against the C ustodian, 
whereas it was the contractor and the 
cwner who were cheating the wor:<ers 
and also fraudulent ly including them 
as real workers in that mine. which 

· they were not. They were also insti
gating these workers to go against 
t h P  Custodian demanding t h a t  the 
Custodian must pay for work which 
they h ave not done for the Custodian: 
at all .  

The hon. Member will appreciate, 
if he is interested in the facts, that 
the total amount of coal taken out of 
the mine wa.s 1 91 tonnes and taking 
th � average OMS, which must be any
th mg from .4 to . 5, the total number 
cf workers could not be more than, 400 to 500 in the mine. At present, 
w-e are facing the difficulty of a num
ber of different contractors in di!Terent 
z.reas trying to frau :lulently induct 
workers into mines who are not gen
t: ine workers at a l l  and we are facing 
a number of difficulties arising out of 
this .  Unfortunately, in this particu lar  
locality ,  this erupted into  the event 
which took place on the 2nd March . 

The hon . Member i n q uired :. L u. , 1  
the arreare of the ·,,.,orkcrs it  i s  '. ; i 1 -
possible for me an swer his ; , 1  a l l 
because alYl\1t tb(i :1 rre;,rs. 1 hai  i :, to 
� il '-" ilw mont ' 1 J :-· payrn,'nt  to t he \-, ork
ers who were bei n g  emoloved bv the 
owners in illegal mines-- ·not i �  the 
lt:gal m i nes in  that coll iery- ·-tlwrc is 
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no record at aU .aild therefore, there 
is no question of my 'be'ing able to 
give any- answer. 

The hon. Member feels th<it the 
compensation is inadequate. 1 do not 
know on what basis he has formed 
this j udgment. My only j ustification 
in sa:y-ing that the compensation is 
adequate is that the compensation was 
fixed after consultations with the re
presentatives of the Trade unions 
,,.·ho, I would think normally, would 
not a�cept any inadequate compensa
tion. 

,.,, ".m� Sfi-tr.:r (�m) : 
�!ff �' � it it ;a.{ � 

� ofil, �'f.r ·wf.f � � ii" 
� � rorr, � � ��1 
<l'>l" oqn: � >Q4j(;!f� � 'fi'{cfT � I 

ctN!/'<llC1_ it � � � � 
t f.f; � � Wl{ <l'>l" oITTf � � � f.RTu 

� � � q.:  ""rat �  
�, � � ifi � i � WAT  
� � t , � � it; �  

� � � � � �  � i, 
nm ofiT � i � � @IT � 
� I � � �m 'EJr.IT � I 
� � ffl � t � traT  � 
f.f; Aiif � � � [RT � �  
� � � ? � m� 
�r q.: � mr �cl inm 

� mt, crt mn oo � � , 
if" zn[ m;,.rr � if fcf; � 

� t qfumJ ofiT � t � ii" � " 
<r �1.ffil" it �1 wn:rfu <ft mt � ? 
� � �1 <FT � wroer l!l"T f<F, 
� 9;ftRT � �� <FT �if lfi.1' < Q 
� ? � .-frm � � � �  
ftRl.:-fun: � ifi � � lflTf m ? 
�) if, ciftcrn:f cfiT � cfcf, <l'<lT rnNil
fu"ifi � ;ft � i ? <l'<lT � 
�l;:Rf !ITT1 r � 1'1� � srrir·T!lA" oi°T<'fl'f 
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[� � '5fq'j,'f] 
� � � mft � 'tt �  
� � 9'i<: � lfliT � ;;ft � 
� '<91� � .-nt 6'. ? 

il" � m  � � t rn  
� � � om:r� � tf1<i,f 

q)-q,Jr � futl; <FIT o!f<w:rr � z@" � ? 
it � <fivfT � � f1'i" � � 
.-t1 ,:11fo•.1 � �' <:1t ;;i.r � � m 
� � lTITif � @ ;;rm t'., 
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� c!fl" ;;n.{f � I � 

� � � f<rrcrrn � fcf;" � 
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9'i<:r 9'i<: � �� � c!fl" 
mm rn, m � � c!fl" 5[1Tfu �� 
� � , w �  � 1'>'T w 
� lf o!gcf ��� 9'i<: ffl � 
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� oRITcf � � I 

it �r � 1'>"t f��, � 
efR �R t fflm lsrR � c!fl" 

� � � t I f;;rn cf<fJ 
ifi,(-i!.tfollii m<n t f;:fft� ®; mit, 
al # � � f.r9T I � 73"� 
1!� � .im � �  � �"( �  
m.: �� fcf;" � � �r, rn � 
� ir msir ' # o@T'1T � t 
fi;- ififltfsllii � t .fR m% � 
� "<i � m<: � � ID'<rn 'q- "fsf �? 
t , "'3'.=r i � � <TT� � it  
f qi:r � ' <f"'P-1" ,;f). � -<f,� � -..·� 
ifiT fz-n lT'-IT i , ,; , <it��- "fi'r"-l'"<r 
rt � �. � lfT'i{,--w 'q-
� 'fi fi-{n:  � <M � I � 
ci R1'f ti cf.n1JT �1 if '.ITT1IB 'q
i:t PH .TIIT {FH i f'-f;" � T,fff..l"cf> �1�'1 
<fit �h '1..lfWf." � � ' 7-ffi 

;:i- � ifi1: 'Sf� � 9i<: RIIT 
� I  

•i't <<s12,.0 t,fof,( � � ;;rt w:Zl Ii\ I <  
� �. �� t ffl it � it cfi{ om: 
'Sf1Ff � mi; �' �fa!;;, � � lfiT{ 
&WI" ,f@ � lfliT � I � WIT 
iti <l1"t it lfT w � i:i' 'Sf!R" � � 
�. � m;;r � � m"1f it � 
fcRn: ;:i-{t rtiZlT lfliT � ' � 1'11� 
<fi,(fil � fifi" �� 'Sfqf � � 

� ;;nif � �,. �if{ � 
� "IT "1cll l"4 1 {  � �' � � 
fci;ir � I 

# �frRT � � fc!; #i:r"t � 
� � iti �cT it � �  
'3of "(;?; �  I #  � �· fcf;- � if  
mm� � � i � �  
(l"'}cl.1 141 � ofr!Tllf "W-f, 
f;;rn if � �t( � '+lllf� 
QT I � 'SNT � � p.fi'llT 
-;;rp,f I �T if ifili"41 f(q'j ifi �-
� c!fl" � � 'Sf':� {l'S<;:tll!id 
-:a-W<T if � � ¥ � srtaf.efen:rr 
ifi � B" q;ifi" � 5f'=F'i1 � 
� c!fl" ;;nif I 

w� if # � "fi"(i'ff � � 
fcf; mm-mrr (1'114fi i_•rr, � � 
f� � ,� 1'f"iil1'l"T B" "9?;"cfi'TU "' "' 
qf.f ifi"T mcFr �r, cr·.fr <I'".,;: "31V-fl1TI 
�T � t: I � ;:i" � '.l;f&l<f lfp::ff 
m.: 3ct1•'1f>\4 'fi'lTEIRT c!fl" � if, 
m<: � � � 'Sl"4'IBT ':f"-1T � c!fl" 

� �' � �� ifi"T 1m foRT 
Mr � �"ff � � � 
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� � lf"U  � m � ! fcli �  
� lf �� �r � � �  
� m<: :a;:f <ITT" � Jl <'41'4-11 � �llT 
� � � <!ft, � � "ffif @TT 
tITT cfi1: ;;rm.n I 

SHRI S. MOHAN KUMARAMAN
GALAM: I entirely appreciate the 
comments made by the hon. Member 
regarding the unfortunate loss of lives 
in this tragic incident. But I nm Pot 
'i n a position to agree with him when 
he says that firing took place ind iscri
minately, because according to what
-ever information is in our ,:iossession, 
the  situation had become very dange
rous. There was no question of j ust 
unarmed. people being there. As I 
said in the statement which I made 
hefore the House at the outset. a num
ber of goondas carrying arms had 
j oined the crowd and in fact, were 
right ia front and were threatening 
to  attack, and stones and brick-bats 
·were being thrown. So it was not a 
question of a peaceful �et of pe,iplc 
being set upon by the police and  firing 
t ak ing  plac:e indiscriminateiy. In ,c,ny 
£:vent, a very senior officer of the 
Bihar Government. namely the Com
missioner of Chotanagpur Division, 
l\Ir .  Rama subramanyan has been ap
pointed. to investigate into the inci
dent and to give his report. 

So far as the question of the suffe
ri ngs of the families of those who had 
lost their lives is concerned,  we are  
try ing to do  our  best. As  I mentioned 
earlier, R , . 5000 is being pa i c1 or has 
been pa i-.i to the fami ly of each decea
s12d. and in  addition.  one member of 
t L c  Lmi ly of each of the clccea,C'd is  
J. c i ng  givC'n employ men t  b:r the  Coal  
M i nes Au t hority .  This  was ,, ftcr dis 
c- : ss ion wi th  t he tra:le un i •:m i� 1. s .  I 
w :.2 s  hoping that  hon . Mer:1 '. •er  m i :�ht 
<· xpr t: �: �  � -l  ,vnrd o f  a pprec i : 1 1  i ; , t 1  :fc •r t h e  
;c 11ecd "· i th  \\·h i ch we have ac.:\ed i n  
a matter like this .  

1 do  n ot 1 h i n k  that morc c ,; , 1 ·: ,: J ! •1 
b e  ex ,w<.' . c c1 .  l ilo , , ot th i ol :  th1 t  1 11.e 
nade uni c > 1 : i ;: t �  \•: h o  accC!)ted th ' s  po
s i t ion nnd ai;rccd w i t h  ns  on !T e n i ght 
c f  the 2nd and the 3rd, immed i :i tl'ly 
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after the incident, would ask for any
thing more, and I think that it is not 
toe much to ask of even these who 
may be political opponents that they 
could appreciate the action being 
taken so promptly. 

We are as interested in the welfare 
of the workers as they are, and it is 
certainly not the monopoly oi anybody 
to become the defender o f  the work
ers all the time. 

Regarding the position in the Shah
<lol, area, I had myself vfaited that 
area, and I do not think that it is cor
rect when the hon. Member states 
that the workers are not being paid 
what they should be. If he has any 
facts. apart from general aUeg1tions 
which are easy to make, I would be 
grateful if he would send the;n to me. 

I know about this question of the 
::1 1leged closure of the recreation club. 
I presume he is referring to the Now
rozabad colliery. But  to mv know
ledge, that recreation club has not 
been closed . but I shal l investig::ite and 
check whether his information is 
correct or mine. 

He has used very strong br:guage 
about the atrocities being mete,! ,mt 
to the labourers. They have been 1.:nd 
they were meted out throus::1out  by 
the contractors and by the old m i ne
owners. That is one of the principal 
reasons why national i sation of coal 
mines was demanded. and U1a t  j3 one 
of the principal reasons wny ti12 t:-ikc,
cver of coa i  mine., was put ! hrou�h .  I 
wou l d  most earnest l:v  m c ni. iun  t h i ., to 
:c. 1 1  MC'mb< 'rs cf t he Hou,e ner2 1 ;iat  it 
i s  not.  surprising natural ly 1 h2, t  the 
111 i nc- owners hav ing  bc2n · cL · ,J r . •:cd  of 
someth ing  which t h ey h ,we en .i n:ve.i 
for dC'cades together, and afle,· h:1v
ing  pren:ntcd n::it iona l isat. ion wh i ch 
was recon1mended c1 s  far b J., !;: : , 0  H J37.  
for 3 6  years . are  not goi n g  to , , ,kc the 
;c, c 1 ' on of the G o \"<:n1menl- l y i . 1 '.,· do 1': n .  
T i , a t  i :, why I h ave sb1 c •d \1 · ' , 1 � a fo l l  
;,c- n ,e  o f  respo n s i bi l it y  ! l i t, !: be l , ind 
; h ; �  1:n i i re  1 '1 c i cknt 1 ha i  took pbce  on 
:bat  day w: 1 °, tho  hand of  the  e :, -- J < i i nc
<Jwners and  t he cont ractors . 
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Kargali (C.A. )  
[Shri Mohan Kumar Manglam] 
Finally the hon. Member v.;ould be 

happy to , know that_ prodµction, since 
the 30th January. 1973,  in the month 
of February has gone up to an ave
rage of 143,000 tonnes a day, from a 
figure of 1 17,000 tonnes a day as i t 
was in the month of January. I do 
not claim that this is all an increase 
in production ; it represents also a 
large amount of production that was 
not brought into the books by th e ex
mine-owners in order that they could 
make money out of non-payment of 
cess, royalty and so on. But I do 
claim that the workers am giving 
their fullest coopen,tion ; evc,y � ingl e  
measure o r  action taken b y  the autho
rity today is being taken in consulta
tion with the tra·de unions. I thil:k 
this is something of which we on this 
s ide of the House can be pro ud.  

•-11 eFf�TQ ::pJFt" : �i G.TU ,;pn 
cf> cIT? .:r· �·�r c!"rff<l'T 

SHRI S. MOHAN KUMARAMAN
GALAM: The trade unions wit h  
w h o m  we have d iscussed this .  who 
belong t o  all schools of thought, have 
accepted the position that the imme
diate task of the Coal Mines Authori
ty is to  regularise the services of the 
two lakh odd permanent workers .  
Th is i s  an enormous task. It  cannot 
be done by sitting in an  office and 
r:,ssing orders on paper. Every s in
g le  in·dividual has to be identified and 
we have to make sure whether h e  is 
or he is not a permanent worker. Onlv 
after we have done this,  we can t ake 
v.p lhc question of the ab.Jlition of 
tr. e  contr'Id ,ystem . 

We a re commitkd to t'le  posi tion 
t h a l  .0 1 [  ,·.· ) l  J.: i ; , :i t  shou ld  ]Jn c.r. 11 e de
r,at menta lly wi l l  be done departmen-
1 : t l l y  and  not l h rn l ' <;h ' 1 ' 0  c-c- i1 tract 
f _v � l em .  But we c annot Ld, e u p  this 
mi\t ' e r  unt i l  we  h ave ' i!·st , c, f.t lc:d 
ths init ia l  st ,� 1,c o f  rcg u ! �1 r : .; I n g  t h e  
regular permanent worker.s .  The 
trade unions have agreed l int U·,e cle
partmenb l isat ion of contrnc� \I. orkus 
can be taken up after we have fi nl
she,d regular i !'ation of permanent 
workers, 

Shri Bhogendra Jha (J ai.-Ilagar) : 
It is good that the Minister 
realises that the vested· interests in the 
coal mining industry are not going to 
take the nationalisation of coal . mines 
lying down. · But it is really · str�ge 
that he does not realise that many i,f 
the officers have been in league with 
those owners and those very contrac
tors. Many of them have been under 
double payment. 

We know several instances where 
NCDC coal was rejected found u n fit 
but when that very coal was auctioned 
and p urchased by the private contrac
tors, it was accepted by many public 
sector undertakings including DVC and 
some thermal power proj ects. So there 
has been a regular thing going on like 
this and many officers have been re
ceiving double payment. It is an in
stance of close l iaison between the 
owners, contractors and some officers. 
If the Minister very i !mocently be
lieves that the officers have done all 
they could to avoid this tragedy,, I 
am s� rry I canno l agree and I thir :k 
even the House should not agree. I 
hope the Minister will, after verifying 
the facts, correct himself. 

As far as I know, this aspect of the 
thing is true that the number was 
not 570 or something around like 
that but  it was approx i n ; a te!y 
around 600 or  700 or some t h ing l ike 
that .  It is also a fact that the pre
vi rus  owner and the present contrac
tor have manipulated the number. Is 
it a fact that in the middle of Feb
ruary. Rs . 80,.000 were illegally paid 
to those 'i l legitimate' workers claim
ing to be workers ? Is it a fact that 
a fter  actua l ly the payment was made 
the contrac f or  and the tJroev l e; us  
owner  went bacl;: to those very so
cal led workers,  311d took ba1.:k the 
maj or  part of the m0ney from them? 
T:, i t  ,i l so  a fa ct th a t  a part of that 
monev went to some officers of the 
Coal · Au tho:· i ty?  Tf not. I want to 
know why R.,. 80 . 000 were paid.  Am 
I correct in this 01· not? If it was 
paid . . what a�t ion has been taken 
against those officers? 

!f  it is true, we certainly welcome 
it, that speedi ly some relief has been 
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given and! the rest promised. But 
here I find that in both ways. the pub
lic sector is suffering. They paid 
Rs.  80,000 illegally and the illegiti· 
macy of the claim was legitimised. 
Afterwards those very people honest
ly felt that if they create more trou
ble and more violence, then they 
could get paid. Again Rs. 5,.000 are 
now being paid .  Again these officers 
are responsible. But the public sec
tor has to pay. So both ways the 
public sector is penalised. On the 
one hand, the crime has been com
mitted and they are being left scot
free. 

I t  i s  stated by Government oI Bihar, 
their officials, that the firing was 
j ustified. If  the Government of Bihar 
feels like that, and We know that the 
Ch ie f  Minister yesterday made such 
a statement in the Assembly and 
t here was a wal k-out-in that context, 
when t 11e  Chief Minister committed 
h i mself That the firing was j ustified 
and that there is no point in enquir
ing by an:, Commissioner who is 
dcf1 n • - dy not going to falsify the 
Ch i e f  Minister , no officer of the Bihar 
Government now, after the Chief 
l\f i n i s tcr ' s  open commitment in the 
Assernbly, c a n  be depended upon for 
any impart ial enquiry. So, that must 
be ruled u ut, . because the Chief 
Minister has openly committed him
self, and after that commitment. 
there is no quest ion of an enquiry by 
the Bihar Government. 

Here. I would like to know certain 
aspect, of the l'ase .  [11 the statement, 
i t  ha s  been r ·i rr ated that an agree-
1�1 • :1 ,  was  a rr i \·ec1 at  on the basis of 
the  wo 1·k  done.  \Ve know it is an 
c,pen -- rri st.  m i tw anct onlv  seasonal 
m i n i  1 g  t a !, c ', ,J bce . Tr.ere are cer
b : n  f.1cts  ,v ! i i c h. h rl '. 'e to be made 
k n n w n  to u�  he ; · e .. 1o  the House an  
to  the  pub l ic a t  large. At Dhanbad, 
we h a ve got  the Di rector of Mines 
S a '·2t.v ::i n ct  j '  ,,[ ncc1rby th i s  i l legal

° 

m i ning was going on . So,  we want 
I<: kum,· how such i l legal mi n i n ,.; i1 :.1 d 
been done . and whether the Steei 
M i n i sn· was g'ol ing  lo  mnke a �nn�rl : ·  
survev  o f  such  i llegal m ines and 

Kargali ( C.A . )  
whether �Y steps wer� taken against" 
the Director of M;ines Safety posted1 

c?t Dhanbad, near whom ' this illegal 
mi.l,J.ing, - w:as going on. Some facts 
about these must be given to the 
House. 

MR. SPEAKER : This a particular 
motion concerning the £ring. It is 
not . a very general debate on all the 
issues. 

SHRI BHOGENDRA JHA: I am 
pointing out the missing links. 

MR. SPEAKER:  Missina lit,ks are 
found everywhere. You

0 

had better 
ask your question . 

SHRI BHOGENDRA JHA : So,. be
sides, that, I \Vant to know whether 
s uch claims have been al l owed at 
other m i!rns also, because it  is our 
information that in many p '. a �es such 
illegitimate claims have been made. 
Al many places such payments have 
been made at the cost of the public 
sector for which th <"  taxpayers of the 
country are going to foot the bill. So, 
I want to know why the magis trate 
who was competent to order lhe fir
ing was not ordered to release those 
persons on !; a l l  then the agree!n ,n t 
was arrived at. 

The pertinent point is, when the 
agreement was arrived at, it was an
nounced to the workers. The workers 
dem.anclecl the  release of the two per
son ,; who h a d  committed no crime or 
v io lence ex ,_·ep1 t h at 1 hey \Vere in that  
c :-owd .  Certai n l y  they should have 
bee · ·, re · , - : , ., cJ  u" ba i l  b y t h e  magis-
1 n,t e  whc had ord ered th e firing but 
he d id  not release them on bail .  What 
a �· t i o n  l ·  :, , i._1een t aken against that 
mag i , tn1 te  ilnd the  no l ice  -party ? Ac
cord i n g  to l h t• � '  : 1 t ement .  the magis 
t , · ; i t e  t old (h c ,m t hat  he was n,lt in a 
p :1 s i 1  i on . ancl he was nut empowered 
to rele::i:ce them n1 J.w 1 1 . 

Scconcl ly ,  the fir ing  took place, and 
the  l\1 i n i ,ter say - that  it was not an 
u n con 1 rol Jcd fir i ng  But th0n ,  how 
is  it t ha t  onr Prnhlad Na ik .  a 1 2 - year 
(> l ei boy.  w h o  h :1d  been to "- shop to 
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IShri Bhogendra Jha] 
purchase some vegetables for his 
mother, and who was not part of the 
demonstration, was killed at the shop 
itself? Then, we would like to know 
whether it was a controlled firing, and 
whether tear-gas shells were explod
ed before the fring \\"as resorted to, 
to warn the people; or whether any 
blanket firing was resorted to, Be
fore the firing took- place, our infor
mation is that no tear-gas shells were 
.exploded and no such warning was 
given and only firing took place. 

Here, I want to know one thing. 
As Shri Ha1der said, the workers were 
lathi-charged. I want to know and 
I want to ask the Minister whether 
he has any facts in his possession to 
tell us whether some contractors, 
along with the police who charged the 
workers with la this ' actually pursued 
the people,. the workers and others to 
about 50 yards and thus precipitated 
a crisis . On the one hand, theY 
brought the workers. On the other 
hand, they provoked them to resort 
to a lathi charge more than the police, 
and they are now in the good books 
of the pr'esent management. I want 
to know whether the mineowner and 
the present contractor have been ar
rested or not. They are in the cons
pira c:y and they are in the mai:l re3-
pons ible for this murder and crime. I 
want to know whether they are going 
to be arrested or not, and whether the 
system of contractors is going to be 
ended after this occurrence. These 
contractors have been in league with 
the owners who are out to sabotage 
the nationalisation of the mines. So, I want to know whether this contract 
system mill be ended now befcre more 
lives are Jost. I hope the Minister 
wi l l give . a sati sfactory reply to all 
rny questions including whether a 
j ud icial enquirv wi l l  be order�d be
cause no Bihar Government official 
c zin  now be depended upon.  

SHRI S.  MOHAN KUMARAMAN
r ; AL AM.  The hon . scmhfc'r Ins m;.ide 
alkg"tions of a very general chdrac
ter c1gainst tl1 e officers cif the Coal 
Mines A uthority, not rr erely those 

Kargali (C.A. ) 
involved in this accident •but. in gene
ral. I think it is my duty to state 
before the House that but for the 
dedicated and devoted work of these 
officers in general . . .  

SHIU BHOGENDRA JHA: Some. 
SHRI S. MOHAN KUMARAMAN

GALAM: Some may mean any figure. 
If you are prepared to say "excep
tions" I am prepared to agree be
cause there . are always some black 
sheep around. By and large, but for 
the dedicated work of the officers, it 
would have been impossible to take 
over 464 -mines in the course of just 12 hours with no incident of any 
character and another 200 mines 
within another 10 days. I think we 
should pay a tribute to these people 
who have worked 24· hours a day, 
without . a wink of sleep to put 
through this very major decision of 
Government. Of course, there may 
be officers who make mistakes. If 
the hon. member will tell me by 
name or to the extent he knows, cer
tainly I shall enquire into it .  He has 
made an allegation that Rs. 80,000 
was paid to the contractors. I am 
not in a position to say whether such 
an amount of money was paid to 
whom and for what purpose. But I 
have received a report that some 
such thing has happened and I am 
enquiring into what it undoubtedly a 
very serious matter. I can assure the 
hon. member that if I find that any 
mistake has been committed, action 
will be taken against persons res
ponsible. If he will give me what
ever facts are in his possession, I shall 
certainly Jook into them quickly. I 
have heard about it,. but I do not 
think it will be ri ght on my part to 
make statL mc. ts when I have not 
been able to verify whether they are 
correct or not The only assurance I 
can give  is. th.;it I wi ] J  certainly look 
i n t o it . 

Whether the Governmer, t of Bihar 
feels that Hie ·  firing wa1.1 ju stified or 
not . the hon. member tmows that 
ma intenance of l aw and order is a 
State subject .  It i s  not a subj ect 
for which the Centre is res 
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_pon�ible. . Naturally the type of in
quiry that has to be conducted when 
such a major calamity takes place is 
a matter for the State Government to 
,decide. The State Government, evi
dently taking all the circumstances 
into consideration, has come to the 
conclusion that it will be enough if 
they appoint the Commissioner of 
Chotanagpur,. Mr. Ramasubramaniam, 
to enquire into the firing. There are 
many many hon. members belonging to 
the party to which the hon. member, 
Mr. Bhogendra Jha belongs, sitting in 
the Bihar Assembly who, I am sure, 
will with equal vigour and eloquence 

take up the same question. 

SHRI BHOGENDRA JHA: TheY 
staged a walk-out. 

SHFfI S. MOHAN KUMARAMAN
GALAM: There is a certain division 
of powers in our Constitution. Whe
there it should be this inquiry or that 
inquirY,. whether it should take place 
in this state or that State is a matter 
for decision by the Central Govern
ment under certain conditions and the 
State Government under certai.n con
ditions. He knows very well that in 
this case this is a matter which the 
State Government should decide. 
That is why I put the fact:; as to 
what the State Government has de
cided. 

He asked me about illega l mining. 
Illegal mining, he knows much bet
ter than I do coming as he does from 
t hat area which I do not, has been 
going on for years and years. It 
goes on on the basis of these power
ful l  mine-owning i nterests corrupting 
person s at d ifferent l evels . . Certa inly .  
i t  is not my intention to leave such 
things as they are.  But my imme
diate attention cannot be to that :part 
of my work but it has to be to regu
fari  s ini the take-o \·er of t lw m ines  
and see ing that we are abl2 to attend 
effect ive ly  both  to the demands of the 
workers on the one hand and to pro
d uction on the other. But I assure 
him that I will look into th is 

workers in firing at 
Kargali ( C.A . )  

. He has asked this question why 
these t'Vl'ff" persons were not let Qn 
bail. The answer which we have ,been 
given is that the :magistrate who was 
on the spot did not have the power 
to release on· bl111 and therefore he 
was not able t'o reTease them on bail. 
Undoubtedly,, that point would also 
be looked into by the Commissioner 
when he conducts the inquiry and 
you will get an answer to that. 

He has asked whether it was con
troJJed firing or uncontrolled firing. 
It is not for me to judge 
it. The h:m .  Member stated 
that the Bihar Government is satis
fied that the circumstances ne.:essi
tated what has happened. 

I can only state that t here was a 
lathi charge earlier, warning was 
given and 011ly after that the firing 
was resorted to. Possibly, tear gas 
was not used because at that time 
they did not have tear g3s shells with 
them ; I do not know. Thijt  will also 
be one of the matters dealt with by 
the Bihar Government. I :im not the 
person sitting in j udgment on :hat. I 
am placing before the House the facts 
so far as I know. 

Regarding the allegation that some 
contractors were jn league with the 
police against the workers I am not 
in a position to say anyt,;ing. That 
is not the information I have received. 

Finally, regarding the abolition of 
the contract system,. let us be clear 
that there are two types of contra,::
tors. One is the contractors who are 
appointed by tbe mine-owners to 
operate the mine a s  such, \\· !mt they 
call managing contractors. These 
contractors be1ong to that catego1·y. 
Where there are contractcrs who do a 
certain t;vpe of work, Joading and 
things of that character, we will de
partmentalise these workers. So far 
as the first type of contractors is con
<.:erned. we are not proceeding with 
them at all . The mines are being 
directly worker] by the ( 'usiori 1 .J l J ,  
u s i n g  the workers who are  tlie regu
l a r  workers in the mines, and I think 
thc1t should satisfy you . So far as the 
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·seeoncl type of contractors is concern
ed, that will take some Hme. 

SHRl BBOGENDRA JHA: Has the 
,wnt:ractor been arrested? 

$'.HR! S. MOHAN KUMARAMAN
GA,LAi\1: So far as the information 
about that. 

SHRI BHOGENDR.A JHA : It is on 
the complaint of the custodian that 
the arrests took p1ace. May I know 
whether ilie-custodian is going to 
compla1n that the contractor should 
be arrested for complicity,  cons
piracy, mob violence etc.? 

SHRI s. MOHAN KUMARAMAN
GALAM: So far· as the information 
in my possession goes,. Lhe contractors 
were not there on the spot at the time 
the firmg took place. Whether th ere 
is any material to show a link bet
ween the contractors and those who 
actually participated in the incident, 
I am not in a position to say. If there 
is any evidence of this character, cer
tainl y action would be taken. But 
the hon. Member is wise �nough to 
know that usually · persons who do 
dirty work l ike to keep well in the 
background. 

Pc;{�,- ti:_st;:r,"i{ �'l'ITT ( crr;fr ) : 'l;l"Ul"'!'f 
1'1"it�J:f, 4 6 4 �JJ;ffi r,rr,,T '.f.T � -
� � mil� cit cf.t>:Rl" ".f.-::r.rrrrf 
rr.m � PIT( c,·� 1 ii" ,.,-1'1" 
ofT"f cf.T ;;,r;:r,r f, f".f. '4"f -� ij- f'T<'"i";, .=ftr 
im ,,fr,: ·41 ,; cf. 4' r "irf: f.; :ip:, ;,f 1 i'r 
�-ff m, q,r,r fr.:iniff ".f.T � ·Trfi:rif 
q, 9"R ':fTT,f '"Tiff q� .;:, ;,ftT � 
mcf.T afT -:il"ITT 'f f. 1 i  ' ff n_T, '-f '�- <fi,T1 
<FT T''7 fum % I 1!� ,;1TT "f"IT\T fT, 
"CT'T �,:r,:, ,:n ;;fl .P- ,fr ,,f'FH 
l!!T ir � 's"T l'fTri,fr:r �h: ,PPFiF-T cf[r.f 
q;, � � -:;er;; f.<f t � -.r:rT -;,- ? �%' r 
(T"f. Wf m7 <fT.fT •.fr ? '3"H"Ff 1'1"l"f1 
ttT f<F <{g fi;.fw.�rft -Ref qf'q �, <f,f 
� � ��n: ;:;-m f;� � t, 
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;a'Wf:t, �"'.ii � �-o00 ?:fr � m m-r· 
� � � � in:  � �-
<l'T � if ffl ifi I 4 c:1 1  � <1i1" ? <f1IT" 

� ;i;i-'R � i:1- fir<1 � '3".f 
� mi: � t· fumq; 
ifil-{ � � fifi"lIT � <l'T ;,if 
fip:n-· 7 

� oflcf � t Ni � ifi"fcf', 
f™ m<f.T w i ,  .�.y ii" 'q"ITT l]'tlT" 
9;fh: ;;fi- ,fr � ;r;=r-t ifr� � ;r;:Q . ;:r 
--::"icfi m'4" cfm cnrii61 r€f ;ft" ? <P-<T 
�H � en: � � ifif cfi'tf"!ITTT cFl" 
m -d+-\i.f; . ,  GT<:T <l'T '-tm fv:rr ? �� 
crfr <.fTi:f � t f".f. <f."� ;; � 
rn �ra 'JXR �- 'i:i" cfi:fr �r 
� f,ro- tl"l:r<I' ffl;;H m� ;r.:r� "'IT 
tj ,fi m-.: � crra ct?r zj'q cf7.ft ·cTB 
<lil" f<f> � mm r,rr,:r 'i:i" err., � 
�T � .=ml <FIT . �  � � 5 0 0  B "  
�WT "if.T11 � "l,T � ? 1f!lT 
cf.�� cf>T � � '17,r '4"T fer. mt 
� <f.T m· <f>T"IT 7 �r::.r mif.'i 
� R1.TT fof;- �fa<lrr � � � I 
� ti:cfi ef fT Sl"� �- Jf,:f ,,..,.If mm 
B" +1Tt .,-ci;, lC{"'Jf�·ii cf.T Ti:rT g{ err '3".Y
� � 3;!'t'r <SiT;, lCf"al" D:fi �qf"f 
� '3"W �� % ff. PT lf�'i if if �
� * f� �F ;:rtr t cf>:frr ; ,:r , .� : 
cf>T 1'!"Tl=f'1T i I �'.f. <fT,f.cTT 'J;ffffi ffl"1" 
in: �;;rr 'l;fh: qff,'H �T� � ;;rg m:;;
ID'T � -� � it f� mit cg I i:rr 
fq;, 'Tl l'f':l"T � 'F i'iT,f :z;', T  ¥'I" l 
m:;r '2 5 "Tf,f "f7 "-l"R ·,fr i:rf,r,,-t-=: m, 
':!fu.:r cf.T "F,fl1 cf.r.f c:IT':i'r if f;r of  
'1,ft, iclqT ef;r ',Tiq;,T �r 'T.TTi g I ff 
� Wif�T i'i" m, ?fm � �  
cf.l1'r � �Tf � I �- l""T � cf.I 
g;::,. � � I IT',f," tj')';,)T W-f:"1" 
� fcF � T"V.,."r �--r �- � t 1 
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�· . .  arm� �· � m � 
-•� �. cit itmr � � � 
� � I ? � � � f.t;: 5 "41�PM1 
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SHRI S. MOHAN KUl'.iARAMAN
GALAM: So far as the l!'irsl Infor
mation Report is concerned, the Cus
todian made a report to t lie police, the 
officer in charge of B�rmo Police 
Station . . that, when he W�'s in his pri
vate room, Janki Misra and Hoshan 
Rajwar trespassed into the room with 
the intention to assault him and ask
ed why payment was not being made 
to the \\'Orkers , and on the basi � "f 
th is report, the officer in charge of 
police arrested these two persons. 
Aftd that, discussions took place and 
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The Custodian agreed that payment 

would be made on the basis of 
surveying the amount of coal that 

has been .mined. But, unfortunately, it 
-was not possible to control the 
w orkers outside .and the incident 
·developed in the manner that i have 
already indicated. 

So far as the persons inj ured 
.are concerned on the side of the 
police and the Magistrate, th e  Magis
trate himself and 14 other persons 
were injured. Among them were the 
officer in charge of the police as well 
.as three Assistant Sub-Inspectors 
and, I think, an Inspectur. Shri 
Rawat, who was the A.S.I. in charge 
·of Bermo P olice Station suffered an 
inj ury on his head resultisg in bleed
ing; the Magistrate's inquries were 
on his legs and body ; and the others 
suffered injuries on various other 
parts of the body. I cannot give more 
details than these,, but a number of 
persons were injuired. 

The hon. Member suggested that 
the Magistrate should have shown 
more alacrity and assured that bail 
cou'.d be arranged. According to the  
report I have recelved, the Magistrate 
d icl inform them that it was possible 
for them to move for bail before the 
Magistrate who was empowered to 
grant the bail, i .e . , the Sub-Divisional 
Magistrate, but-the people were not 
prepared to listen . 

So far as the question regarcting 
documents of the mine when the 
mines '-'as taken over is concerned, 
I have mentioned earlier that there 
were no documents at all . This is 
not surprising because in all mines 
of th i s  size where a few hundred 
workers are employed and where the 
entire production for the month is 
8bout 1 9 1 tonnes. the gontlemen who 
own or \,·ho  oper;ite such mines do 
not bel ieve in having dccumPnts . 
They ,,pcrc1tc I he mines on the basis 
of lrt u s  �[;y,  other  <:'on;; i den1t ions and 
prac.:t icei-w11ich need not be gone into 
at the moment. 

I think that I have covered all the 
point5 raised by the hon. Member. I 
would like to assure him that we are 
still investigating int o  the matter. 
So far as law and order part is con
cerned, I have put an the :facts be
fore this hon. House,. but, naturally, 
it is for the State Government ulti
mately to decide what is the further 
action to be taken. 
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SHRI S. MOHAN KUMARAMAN
GALAM: On a point of clarifica
tion. Which coal mine the hon. 
Member is referring to, I am not 
able b follow. I have come he re 
to  ans\v er a call attention moi.ion on 
the f ir ing that l ook place in Rihar .  
If there are  other coal mines  the  hon . 
Member is referring to .  I m ay be in
formed . 

� o  �e:4\.-,I WM � : if tjm 

� � � of.7 T?.T m fie;- <17 � 
;:ii of@' � % � q;T; � l:ErfT t,\" 

;,m � % 1 fr �  �m t 
mn: -� mm m lf �r �  



Death of PHALGUNA 15, 1894 ( SAKA ) four colliery 2 14-

� it" � if m �  *t" �;r 
� <fir � ffl q"f ? ffl 9� 

<fil" WTlr q-.: � f� ;:;miT t, <l'T T f  
"11° WTlr q-.: m� fu:i:rr ;:;miT � ? 
i'f<IT � � � � Ri' �;; � 'WR oPT+f 
<fir qm WTlr q-.: � fi:rffi" � � lfflf 

�� � � � ? � lfflf t or� 

� "11° qm � fi:rm, mfui:rt lJJA" 
"11° fi:rm ? 

tj;;fr � � orft � � � 
fci;- � ifi?ic. :i:: � mo ;rte; � � 

q.: � � � � � 'llffi 
�r � m; m � i � �  
lcFiT er If � ;;r;, ll1Tf Pli" �� t 
� � "11° �a,, � � ;;-{r m I 
� � � m.n <fir mu <fi'Tll
� � �.:r ir fum g: m J,t,i'i 
WR � � � cf>1 �t q-.: �r
ro:r,, <fi'fT cfi'"( f-.ro;;rrm � I cfm '3"cf lf 
� m � � m fci;- � zj"'q 

en- IB fl;- m � lJfR � &nrar 
cfm � m fl;-� � ct>'t � � 

!,- n=:rrt -A . m m.-ar "-. '3"cf .--. ., i ,, "' ,  � 
<I'm �r � � ? 73'.:f <!i'1 �� � 

ffif!" rn "(� I ll' m.,.,r • Ri" 
ftl"� '<IT( � � tf0 �t f� 
lPI� �T �� •ft tj I � ::3"ff ofiT 
n � fl;-m i17.IT � .,a- ::3",'f <ITT" �@.ff 
fci;-'friT <ft �.r � o11't it mt �r 
;;nit I +fcff �1.l' � 'i'fi"� f � fl;- ::3"l'f 
� <f,T 7cfilg � �T i I 'i'fi"T'l<"IT 
w.m 'i'fi"r � � <fiT 'l:i'fi'Tt mq � 
�' m '.ft '}:'11: m9l+li t man: 
q-.:- � � m m."cfT <ft 1 .fift 
�� � cff f8" � �1 ;q"rfi,f 
�r � ;;rro:r �.'fr -srn g':t fl;
q ,:; i\_ •J � '5 1'frn:l;n 'q';,;fr I '3-., ;i'tfu-,;fr 
� ;::n. lfft lT7.f" -m,: "fr;f '€fP-F'f gf': i 
l:f!, 'fil � � � ;q-f cf,.f �I{ "11' 
"'1 ��;::rt 'SIT"f ri � TI 'fi �.>'ITT 

workers in firing at 
Kargali ( C.A . )  

5 0  � � m;r 'EfTlRi � � � 

� if � � �  <fiT � 'lfT q-r I 

�u it m .if 3;{Tq if -� mem-
4"( .,:;rF tj-eff :il;" �i<T �o "'i.: 'i'fi"r{ �.:r
m f1fi1IT � Ri' 5 �;,m: WlfJ f �llT I 
� if" �r t fcfi <TQ m ir,;rp.r-;rr 
R!:rf ll1Tf � � � efilf � I � 

� � � I � f<roNf 
it" m if itm � rn it". fut:; <ITT;; 
mlIT q-r ? � � ffl �� � 

� ;;th: � � � �� � �  � -:::r.£f ? � lfT ' I Q. I • 

if" m;;;;r � t �fff fcfi � � 
� � tt �m m  � � �
if +ITlT � �' ilIT w of>f ;,efsf � 

(f"<f�T � � ? �¥ �� 
it- '7y.FsfQ14<1 �"<fcITi:rn Gfgef � 
� I �rn:r 5PR' � <!il'lfm � ll" cfinr 
rn '1.fm � ofiT m a :lcfif t 
m � <ITT:lJf�T lJJH +rvrr,: � 
mar �' ::3"ff � � m cf� � ! 
m � m ,  mq it � mi:f.:: rn 
� <IR m �r a� � � '3T cfiT � � 
lfR it" s� ij m cfi'"( (1fi:r ;;int � 1 
::3"rf" "11' � mq m;::rr fumi:rr ;;j'@T ! m 
� mq �ITT mar � 1 ::3".:r iii' f:,m: 
� fflcfHfT<r ol:fcff'4T � ! m-( ;; 
'3'if � mi\' tfR 'i'fi"f ol:f'Wtl ol"'i'fi" cttr i'fi'T 
% I � �Bi ®' cfiROT � faq cfi"T �g: 
� �� l{ ,;f�� � � '/;fr,: 
�ff 5P-fi[<: 'liT qfm:qfu feflf<'f � ! I 

!.ff¥ Sfcfi� lf s'JJ it" � fl;- mm 
� :;mrr, <l"� ,;ffq!Pf'-F '4'T fcf;- � 
cfiP m � ;:;rT;fT I lff;;r:t: ;:f' m 
cF� � � � ��or m 1 m 
;i;rf.cTll it i � ;:rr .:r ;;r�r "11' fllT-ft 
� :ff <fB ;,if � � I '3';:r ;r.) 
cfil':f �1T'vfr � �r lft 'Tififi q� 
fiFn: Pv.n: �t ::i!Tir m<: '3'/:f i't; 'W>IT'i 



2 1 5 Death of MARCH 6, 1973 four colliery 21'6 
workers in firing at 

[ TI o ��1:ft;n-uqot qt� ] 

if �rf 'cti'r ;fm;irt � q-� I ;;ft <+rr 
<fiT l <fl{ c!W <ITT" lJi � ol<ii �f m I 
�� cm: it �  lffif � � t: f<j; 
� Qf<l!i:1 14 <1  �) I 

�m w � it ff.I" � t:, 
·+fiir � � � m m q;m 
+rio!T � °t!IT cf.T::r(1r m;:rr t .rrr it <+rr 
� � m� �  � t �  
lt 'TI � <ITT" WTI° � I 

13 hrs. 

SHRI S. MDHAN KUMARAMAN
GALAM: Regarding Madhya Pradesh 
.coal mines, I have no facts with me. 
If the hon Member would write to 
me, I will try to give all the details. 
Regarding the other point, about the 
number of workers, as I have stated 

·€arlier, there are no records. There 
were about '570 . odd · workers working 
on the day of the takeover. At pre
sent we are proceeding on the basis 
that they were the number of persons 
working in the mines. As I already 
told you, the Custodians have already 
been given instructions to investigate 
and to find out the number working 
actually and to assess what would 

'be the proper work force. The other 
way in which we have asked them to 
work out is to find out what the pro
duction from the mine is, what is 
the OMS, output per main shift .  and 
·on that basis come to a conclusion 
about the proper workforce for the 
mines. This is far away from the 
fi gure of 3200 which the contractors 
tri ed to fradulently introduce . And, 
regard ing the -other point that 500 per
sons have been inj ured, that is not 
the information with us. The infor
mai ion given to me by Bihar Govern
ment is to the effect that 4 perrnns 
J ost their l ives and 3 were inj ured . 
'" ' · e  11 011 .  Member said about a boy 
los i n g  h i s  l i fe. I hB\' � t:i1Pr1 that in 
mv st atement rilso.  Fs. 5000 has been 
pn ic1  a s  compens:c1ti on to the c1ecease d .  
It m u � t  h aw, heen p. i id t o  h i s  f:imi ly .  
T h ave no 1·eason to bel ieve that  it 

Kargali ( C.A. ) 
was not paid to the proper person 
concerned. Number of persons in
cluding representatives of INTUC 
were, as reported by the · Press, de
manding special enquiry. But; evi
dently, taking all aspects into con
sideration, the Government of Bihar 
dedded that the present enquiry by 
the sub-divisional magistrate of the 
Chota Nagpur Division is adequate 
enough in the circumstances of the 
case. 

SHRI BHOGENDRA JHA : Are you 
going to recommend to the State Gov
ernment to have an enquiry into the 
the m atter? 

SHRI S .  MOHAN KUMARAMAN
GALAM : I have made my position 
clear. Your repeating your demand 
does not necessarily add weight to it. 
� <cgarding Gorakpuri labour, they 

don't work like that in small mirtes. 
They usually work in some of the 
bigger mines. They are housed in 
particular !barracks and so on. This 
has nothing to do with the firing that 
took place. I can assure him that the 
work of what is called the CRO, Coal
mines Recruiting Organisation is being 
looked Into and this matter has  beert 
discussed with the trade unions. I 
have no doubt that the decision which 
Government arrived at ealier to the 
effect that this is not a good systertl. 
and should be abolished, will be 
honoured. 

1 3.02 hrs. 
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